{30 July, 2002] RAJYA SABHA

Increase in strikes in banks

1439. SHRI DWIJENDRA NATH SHARMAH: Will the Minister of
FINANCE AND COMPANY AFFAIRS be pleased to state:

(a) whether there has been an increase in the number of strikes in
various nationalised banks in different parts of the country.

(b) if so, the details of the mandays lost on account of strikes
conducted by various banks during the last three years, till-date together
with the reasons therefor; and

{c) what is Government's reaction thereto and the details of action
proposed to be taken against each employee of banks?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND
COMPANY AFFAIRS (SHRI ANANT GANGARAM GEETE): (a) indian
Banks Association (IBA) has reported that during the financial year 2001-
2002, there were three all India strikes and one State level strike by the
bank employees.

{b) Strikes in banking industry do cause inconvenience to the public
and financial loss to trade and industry as well as I6ss of manda the
business can not be transacted and the cfearing houses do notTarreu
on the day of strike. However, it is not possible to quantify the mandays
lost on account of strike conducted by various banks.

(c) Banks are instructed by the Government of India to take certain
preemptive steps including appropriate action against the enring employees
to ensure smooth functioning of the bank branches/offices on the day of
strike. The banks deal with the absence of employees on account o strike,
undet the principle of ‘'no work no pay' and deduct wages accordingly.
Besides, disciplinary and other actions as warranted under the
circumstances are taken.

Issuing of search warrants

1440. SHRI DIPANKAR MUKHERJEE: Will the Minister of FINANCE
AND COMPANY AFFAIRS be pleased to state:

(a) whether CBDT has issued any directions in contravention of Act
of Parliament {Income Tax Act) that Director of Income Tax need to take
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